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S ( Sze Ruls 42 )
f‘EN’I'&AL AJ”INIQT&ATIVE TRIBUNAL
CUWARATT DENGH:
S LDERSHE ET
1. eriginal Applicztion 1\9“-”@,”.&.__,@.3./ @/é
' : /
2, Misc Fetitiun No. . o
€.
3. Contempt Petition No. w__‘_____w_w,_m‘w__,j’

i ./
4. Review mul catinn No,

-:-:.u._—a-———'—-"’—v#’"ﬁ

Applicant(s

\)\ PL

Rospondants _ oo B
o T hemda, 071, Chatrane(D
!,:, o ‘Advocate for the Applioint (S).20% Siaraee gN@b\ ,
) Advocate for th*R-a's.Cur‘im.(S) Q/ srescescesen st .
' - JU— mrrimme , he tribunal
W5Ees 5F RS Ragistry | bate 7% Ocder of the
v
‘. Lwc ¢ mon ol i}'_“'" V- 8
.s :w -“ e Ty }
dupe / : 117.2.06 Present: Hon’ble Mr. K. V. Sach:danandan
No.. 2 b0 3)a14) { % Vice-Chairman.
(oY S
Da‘e‘*--s}““"L" ''''' i ) The applicant was initially appointec
g_“,a M ps Conservancy Safaiwala on casual basis
S \e Dy. Rwsd& " | , :
L % W" | However the service of the applicant wa:
L L terminated verbally on 31.12.1993. The applican
S - “ plongwith other  conservancy  Safaiwal:
%pproached this Tribunal through 0O.A.No0.108 o
; 96 which was disposed of on 27.02.02. with
) direction to the respondents to consider the cas:
v ;
S y cgf the applicant for grant of temporary status
_ Q) M ’x Subsequenﬂy the respondents have granted th
- v !
V o@/" tiemporary status to the other applicants, bu
"‘:.0(" ( the applicant had been left out on the groun
v ) . .
a) 9 i that he was arrested by the police and his cas
22 ,Q_,oé ‘ is% still pending in the Court for being involved i

*g;?
v

aytheft case. Therefore the case of the applican
chuld not be considered. However, the Judicic
Magistrate Rangia has declared that th

afnlicant was falselv imnlicated in a criming
g _
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case and avqultted the applicant from the charge

and he is entitled to get the benefit of the
judgment. Mr.M.Chanda learned counsel for the
applicant has taken the attention of the Court to
Annexure 4 wherein the respondents have been
directed to consider the case of the
applicants’for engaging them on casual basis. He
has also takén my attention to the appointment
letter (Annexure 5) dated 2.12.05 wherein the
applicant was not granted as Casual labour.
Mr.M.Char;dé learned counsel for the applicant
has submitted that in view of the fact that the

‘applicant has been acquitted, he is ent:tled for

being engaged as casual labour.
I have heard Mr. M. Chanda learned
counsel for the applicant amd Mr. G. Baishya,

Jearned Sr.C.G.S.C. for the Respondents. Mr. G. __

Baishya, learned counsel for the Respondents
wants to take instructions from the Respondents
in the matter. However, Mr.M.Chanda learned
counsel for the apphmant submlts that the ends
justice will be met if 1 dlrect the appln,ant to file

a fresh representation before the respondents

‘within time frame thhm two weeks from to- day

and if, he file such representatxon before the-

centd, / 8

W
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respondents ~ the respondents will

dispose of the same within two months from the

- date of receipt of the representation.

- Original Application is disposed of as above
at the admission stage itself. No order as to
costs.

. Vice-Chairman

Im
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L GUNTHAL  ADMGHESTIATIVE | ThI Lg,m.
& . TS GWAHATT BeNai

original hpplica‘hlon Nol by e

b) Respondants:~Union of India &
cy No, of Applioant(s).-

" Is the applicatiion is the proner f orms~ Yes /

a) Name of the ‘A:P.Pl.icant:; d ‘ng’m e \
. N ! . \

| .

|

|

Whether name & descrlptlon and address of “the all the papers been

furnished in cause title % Yes /] .
. Has the application be'»n duly signed and verifled - Yes /]

Have the oc)pi.es duly s:.gned ¢~ Yas / 6. _
Have sufflclent nu"rber of cop:.és ofv the appl:.catlon been flled 'Yes/)lo/.
Whether all the annexure pmsea h:a meleaded - Yes/ '
Whether ﬁmglﬁsh tﬁans*]:ati.on of ducoments in the Languagc:«- Y},//l(\
ﬁs the application is in tJ.ne i Yos/ Nol ':.
Eﬂs the Vokatlatnana/Memo of appoarance /Authorlsatl{on is’ :Yfled;;Yes/o.
Is the ;appllcatlon by IPQ’BD/for Rs.SOA- %é 310’ H‘P{ S

" Has the appllcatmn is maitahable % ch N6

Has thz Impugnod order OIlglnal duly at'test ~d béen flledi.. Yes;)k/
Has the leglble c0p1es of the annexurwz duly attssted filediYeo s/};a/‘

‘Has thc. Index of the ducoments been f 1led all “avallablc .-Yes/bdé. '
Has the requlred number of envoloped bearJ,ng full ad@!ress of’ the
r'\spondants been fileds~ Yos/ :

Has the declatatlon as reouir by item 17 of ‘the form Yes//wé.‘

_#hether the relis of sough for arises out of the Srlngle' Yeylo’ ‘
Whether :mtcrm relief is prayed for i~ Yes/ : '
Is case of @ondonation of deley is filed is’ it Suppo:b-ted '-Yes[j ’

~Mhether 'l’.hJ.S Case ean ¥e héard by Slngle Bench/ 38

#ny other pointd - . :
Result of the Scrutiny with :Lnxt:.al of t Scrutmy Glerk.

Y cOpphas e V) W , ‘
 SECIIOQN CFEIGER(J) - e EE RE\ STRAR

B
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qamz’t AT |
| " Guwahati Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

3

. LISt D‘ "E”ES AND SYNOPSIS OF 1 VE APPLICATE @"’\?

e : - |
22.065.1987-  Applicant was. miﬁf‘g y -apnmﬂmd/ engaged 4s  CONSOTVancy

o 4 T .
Safaiwala on casual basis. However, Service of the applicant was
terminatad ve _ri.a“ix 7 on :"i'i.'i’Z.f? GGy l : :
"28.04.1997-  Applicant z‘ivnng:h other congervancy Safaiwala ap{ypmai‘eel
Hon'ble CAT, Guwahati Bench through O.A. No. 108/%96, which
- " B \‘
was d;spssed_ of on 27 02.02 with a direction to the respondents to

A .&.....\“-......\ 8 Y
. : n.u.u. '...LLL‘...‘J.} .
25.11.2001- Respondents vide their letier dated 29.11.011, informed to. the
1' Z a1
applicant that since he was arrested by the Rangiya Police and his
caseis stiil pending in the Couri for being invoived in a theft case, .-
' 4 . e s 4
“therefore his case for grant of temporary status has been refected.
{ Annexure- 2)
A B
10.05.2005- - Judidal Magistrate 1% Class, Rengiya, passed it's jndgment and
arder dated 10.03.05 in Rangiva 7 5. Case No. 139/9%, wherein it
k] b - § " B 3 a8 b - E s ~_ 1 3 T M ] 3
has been decided that the applicani was- falsely tmplicated in a
criminal cage and acquitted the applicant from the charge
. {Annexure-3)

4 12 720002~ npcr'nnnpﬁfa were nieased o grant h-:mﬂnmr\f stat _gsL o i’he
. . - T8y i - 1
similarly situated applicanis 1

30 ?'.—:i. and 8in A

25

. g TR &

1(

oy
‘h"f i passed i LA, No
: ounag t..-(-n:';] R LN
{Annexaxe- 7 Series}

30.06.2005- “'iq"“}(‘_ l;lﬁﬁ.ﬁxu Jﬁb:LL‘t f‘id/:‘{iﬁ(‘l‘*’f and ordoer *n OA, Y\su‘
_ i, in case of m:mﬁ iy situated em@iuve ~who were
granted lemporary status on 141202, In (e said }uﬂ‘*uﬂ_ th il is
specifically heid that there are 16 vacancies of ’ons‘ewaﬁcv
safaiwala under the adminisitalive conirol of responde mho1 4.
| {Annexure- ”".“ ’

R Ny N




t
|
v | .
26.12.2005- Applicants being highly aomlfe&'ea for non-consideration of his
engg gem _nt/ 1n-m1oagunmnr / s\nr\(ﬂni—n)mﬁ n [ervice servect a
. ‘ ' Lawyer's Notice upon the Respondent No.d for g*am of temporary
statug and' forr reengagement/absorption in servic but to no regult,
qArmexure-'ﬁ)
{02.12 20052 S'g'mﬁai‘iv sitnated 4 ‘as\u;ﬂ workere wha werg Annig canig in (A
1\5'; 1“8/ 96 alongwith the present applicant were :renmmvu in
service by the respondents, in co ompliance with tha f‘"'r\ tion passed
’ bv this Hon ble Tribunal on 30.06.05 passed in O.A. rx.H 331/2004. -
‘ - N 3
{tis stited that there are still 12 vacancies of Co nservancy Safaiwala
available under the acmmmmrnt*ve Cox d“o of Respondent No. 4
: { {-‘uql wexure- 5
Hence tfns Original Apy ijcaﬁorg. |
PRAYERS |
: Relief(s} sought for
8 L That the Hom'ble Court be pleased to direct the respondents to wrant
" Cmporary status to the applicant, *'“1 terms of the judgmenlt and ordesr
> dated 28.04.1997 passed in O.A. No. 108/1996 and further pe pleased to
direci_ the respondents o fe-eigage  the applicanl as tonservancy
safaiwala, in the existing vacant posts in the Hght of the decision N rendered
} . 1 k] e A 0= -~ oy g
by this Hon'ble Tri unal in LA, No, 331/2004
Z Costs of the application,
3. Anv other relief(s) io which the applicant is enntied as the Hon'bie
Tribunal may deem £t and proper

Luring pendency of this § application, the amﬁimnt pray for the following

i, That the Hot'ble Tribinal be pleased io direci the e respondents io consider
the applicant as conservancy safaiwala as an interim measure againgt the

ﬁstmsw Vt‘ifdﬂﬂ‘ tifi mepesai of the urz ginaj a plication.

]

7
)
g
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{An Appli C&hﬁﬂ under Section 19 of the . Administrative Tribunals Act, '_2955} o

LRy cnnn

Ml
1300 01 LG Case

!.QUU'L’;
Ma. Tajnur Al : Applicani
-Versus - :
Lnioit of dndia & Others. Respondents
INDEX
. SL.No. | Annexure | Particulars | Page No. |
i SRt L
0L e Application 11-8
! !
H e 1N ) N !
Uz, e Verification i -9-
‘ 3. 1 Copy of judgment and order dated| 1o }l?
28.04.97
04. 2 LCopy of letter dated 29.11.97 - ‘

" gs. 3 Copy of judgment dated 10.03.05.
L " A ' le-/ 77-
5 06, 4 Copy of i judgment dated 30.06.05. f g_—?,\_/
| a7, 5 Copy of order dated 02.12.05. “og -
i , , :
| 08. ‘ 6 Copy of Lawyer's notice dated 26.12.05 2@-2?_
09, 7 {Series) | Copy of order dated 14.12.2002. 22, 2
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The Union of _IK.M:L

l

o
o g
D

"_?e sresenied | nv the Sacretar
O3

vernment of ma’la,
"“/f 1t..H-v of Defence

I 2w Jeihl.

- (

Adminisirative {;Lcmmaﬁd;mt,
Purv Kaman M¥ &\nm@, a,
Headag 1at s, Hactern command.

Fort William, kolkata-70021.

... Respondents,

|
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DETAILS GF THE APPLICATION

' -
1 £ z

{3

FﬂHlUAEdF‘ of urder{s) against which this application is mi

This appiication is made not against any particular order but praying for a

direction upon the respondents to grant temporary séatus
. [P & | - £ N Lo aeb, Bt v % s o am % T -
a3 Vel a5 10T @ ruartney OO Uron e f

reengage/ amwmt the applicant inunediatelv against the

Iy not nf ( una.m‘\mm"v ‘a.xtauuaia s,mco gimilariv situaio
At h Y

AT

L P
TR ER RV

Ghori and Md. Kadar AL, applicants in O.A. No. 3 L 331 /2004

existing Group
d Conservaney

-~ ot .3 £.3 1o
cl uuﬂlz—-iv, wu,a L\sumﬂi\.{uln FAIETICG. Y. OSHIN Al

mnngaop«‘! 1n ﬂnp evistence vaca ney of ongervangy Sataiwaia in the |

L 1. b RS Wy DU LIS USRI ¥ U N Aot 4 DY Y0 N
oi the Hon'ble Tribunal's juagment datea 30.06.05 aSSE

x —

Juri Smcﬁm‘: f the Tribunai.

The : m:)hc dedares that the su"b;’ec't matter of this app

" within t’n urisdicton of thisg H(m hie Trihunai

Limitation.

lication is well

g 1y M 3 3 < ; . . ;. . YN .
The applicant further declares that this application is filed within the

Hmitation prescribed under Section-21 of the Administr

Facis of t‘Ej‘ae Case,

That the ap%ﬁcam is a Citizen of India and as'such he is ez

rights, pmtes_‘.ﬁ(ms and privileges as guaranieed vnder the|(
i b

To. A »
LTS,

- . 3 . -

Lhat the applicant is a permanent resident of Village Septi, P

Dist- K&-gr;m;}, Assam. He was imitlally appointed as
Safaiwala on casua? basis under the administrative cantro

No. 4 (Administrative Commandant, Staton Headguatte

ative Tribunals

Rﬁtied to all the
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granted temporary status and finally they have been reengaged In service

Loy

month of December 2005, following the. direction pe assed by this

e nnCE

lated 30.06 20053, wh oroin ﬂ'ﬂe

Hon'ple Tribunal held that since there are 16 vacandes of \_,&_)Fmerva‘nc}'

Safaiwala and the alleged ban will not stand in the way of Lfng casual

engagement and the Hon'ble Tribunal was pleased to pass direction upon
3, E e e - o = I iy - -

the respundents in O.A. No. 331/2004 to consider Ieengﬁgemént of the

«upmcmts on casual basis against the 16 vacant post of amiwai‘h pen ums:,

decision on ban of recruitment of the Central Govt. of this| posts of

o

afaitarala i o sslion P U . T PR VS S T 1
Sﬂlﬁi§%7 ala 'd.ﬂu_ ’tj‘_uﬁbb )f ft‘buldr TADSOF pu.uu Ul lUb(“ &UULLL(UL& Lo i.f[_‘?.

GGroup 'L posts I‘mﬁl&i\’ the posts of Safaiwala has to be considerL:d o the

~

i of seniority in the list of persons w 1881 ome porary status
- U | R . oz e PR SR S s PR
i 1ifline the ban on r c.ru‘iautﬁni In termis of the aforesaid :uuvLLttﬂi and

order dated 30.06.2005, others namely; Md. f\armmddm Aim}eé, Md.

Roshid Al, Md. Monzil Ghori and Md. Kadar Ali have heen reen ra;md in

" e eii e G 3-SR,
2UU0 by e respondents, the dﬂyucani

being similarly situated employee like those of M. Kariovaddin Ahmed,

Md. Boshid ﬁiz, ;/Id‘ Asii,\n:mi Ghori and Md, Kadar Ali also enfitied to he
S 3¥_ T .c* { .
rﬁl"ll%&i‘-’ﬁ'&g i {2 1§y ii'lf‘ bmﬂiﬂf ﬂmlu‘ef W !.LH. Luullﬂ.u/!& 1“(_5_ L. GPe

particularly in view of the fact that i t has been specifically held by the

emniovess have hHeen reengaged apainst the 16 vacancies of e NSLFVANCY.

[ g RPN I [ U AP S i L — L & A 3 o g i e n NP
Safaiwala, therefore, there is no diffcultv fxy) reengage ana | confey

temporary status to the .applicant in terms of audgment md '>rde}l dated

28.04.1997 passed in (LA, No. 108 /96, mare sa the applicant has E!un*nri
. .

PR P A ) med Yol wibe 2 o el e - 4 nnn i.'l"

 VAIUADIE and 1egal ;1311% 1 terims of th juagment aated 30.06.05 o] QA

e

N




pleased  to' a%'j*ec;i the respondents to reengage the agpplicant as

Conser va.m 7 Safaiw, ala with immediate effect. : ) ) ‘
f‘opy: of judgment and order dated 30.06.0% '!nd order dated
32.12.05 are tf.ndmet.ivhexewﬁh for perusal of ths.fHon’,;ble Tﬁbimz;l

as Annexure- 4 and 5 respectively.

4.3 ihat it is stated that your ap plicant also send a Lawver's Notice dated
26.12.2005 -_1'0*1g_- his Counsel o the Respondent No. 4, for grant of
iemporary status and for reengagement/ ﬁbsoi‘p’ﬂo% in service vide Notice

dated 26.12.2005 but €l filing of this Original Application no reply or
communication is received from the' Respondent No. 4 hence ﬁris ﬁnmm'&
Application. . ' . :

Copy of Lawyer's Notice dated 26.12.05 is f:*mw sed herewith for

nprumé of Hor'ble T ribunial as Annexure- &. | :
2.6 That it is stated that the appucant is apprehending that the rd‘hm‘mg iz
vacancies are available with t U_*éponsigi}t may be Hiled up by the
rc:bnuﬂuﬁuw clia; a iéﬁwomr}f measure U e ban is Lfted by the -
: : Gov en.mﬁm Thers;iur@, finding nd other alternative 'cippﬁcéﬁt _ is

approaching before this | ribunal pr:

. e A 3 I R
IFDEPULE‘\.«Lﬁﬂlb l.U (-Uil“iut"’ !"fdi ML{.‘FUE&?.E}’ sialus Lo i}.!t’. d.i { _!.i."ci.l‘li, au "i’\’&’.ﬁ

as to COI‘wider leeno g ement in view of the fact that the apy blicant hm, been

exonerated &ém th.e charge& fabeled against him in the cnmm.‘._j.
B FOCEe ‘h . PR a d FR PO DS T N T ¥ 3
proce !.‘fu_gll‘i-’ as jJ. i UL"U. apove 3MOFe 30 W 1‘1“‘"1‘. WNE SHTIAEEY silua e

.
:
g - -

casual werkers;has i‘»een granited to them. 1t is relevant to mention were
that Md. I&ar_xm d Ahmed, Md. Roshid Ali, Md. Monzil

i and Md.

dar Ali hav -& een granted tempuiarv status letter vide letter bearing

‘:-41

N, 3004/ 1/\,\,-19/14 dated 14.12.2002, No. 3004/1/CC-19/Q dated
14.12.2002, No. 3004/1/CC-19/Q dated 14.12.2002 and Ne. B/ 1/CC-

17/Q dated 14.1;2.20}2 respectively but such oenf-h has been denied to the




},LJYI

1%

bk

present applicant in view of the fact

Criminal case.

in the circumstances as stated above
} '] 3 1" 1 "> 'é ;1 2 ¥ 2T d ¥ ‘(‘ 7 %+
pleased to direct the respondenis to grant

f
!

-the Hon'bl

¥

temporary

.1 4 : ol 4.
fat e was wrongly impli

applicant and further be pleased to direct the respondents {o ree
applicant in the existing vacant post of conservancy Safaiwalal
Copv of the order dated .14.12.2002 is endosed hire

mdrkeu as Annexure- 6 {Series).

That this application is made

i} e l‘{ A 8.% % LY
rounes sor selief(s) with legal provisions.
For ihai, {he Hon'ble Tr ’mu ral has declared the a

of termomrv status vide judgn 1e

9]

LA No. 108/96, which attained finality,
Far that, the case of the appiicant for grant of te
setaetadd ae gl |
rejectea on the ground that he was arrested |

connection of a theft case but it appears from i

G.R Case No. 326/96, that the applicant has been
ACCOTAIngly he was exonerabod fomoe o A
ALOTQINZY ne was exonerated from tne char

For that, thore are altogether 12 vacant posts of ¢
UL O i o - ) o f -
Fvadadie aller r ?Eﬂg»ageﬁiﬁﬂi of Md, Karimudd

Y . I S ]
G Md. Kadar Al

ot
Lo

( .
wvid. Mm izil Ghor

Hhe aipoiniie e miithseiier Toosd £ an o s .Y
L}’il, yyuuliﬁus ARG, out to 110y TCHUaY

bonafide and for the cause of jusy

pplicant eniiile

gimment and omm dated 23.04

- o i e 3 a e
the order dated

Gl

Lo

cated in a

Tribunal 1
e | Irtbunal be

status to the

nigage
with and

p..l
(o]

4997 passed in

2.3
gL

Crinina)

rary status
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in Ahmed, Md. Ecﬂmq Ali,

and order
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For that, juniors of fchz—:. applicant have been

without Um wem}a the case of the «rmhcam which is in
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oo gk e SIS S N To. D71 /704
134 this dﬂﬂ 2 ixivunat in LA, No S5 WREAY S 3 ’
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Tribunal may deem fit and proper.
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During pendency of this a pplication, the applicant pray tor the foliowing
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' E e o o Applicants.
z?:"a‘:’”. 5 "' v 31 VP . '
Vvos ?"/‘*"r&m Ai.f"S‘aLx'mu.‘62’"s“l.cwmmwni pe -
FENEL . ‘
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IERALy Gmneral Staff Branch, - A '
S e ALY, . ;Head Quarters, DHG._,H e C s, A
_P.O. New Delhi-110011- o - . : o {
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1 Puxv’ Kaman Hukhyalaya, . " .. D R
Headﬂouarters, Eastern Command,:* ' ° Tk e B
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ﬁdiacharginq their duties. Their pervicaes were latar on

tetminated on different da;ea. Detalls are extracted below s

e _' !

o . SleNOe Name ) Initial date of Date of verbal
Cn “ﬁ_' ' . -3~ \appointment ‘ ~ termination
.ag;‘; ‘*1s Mde Tajnur AL . 12235.1987 . 31-12.1993 .
i ‘,.»;\.‘ - .
."‘,_ MR 3 .
'!~w%£xﬁbg.2.vﬁd. Karimuddin Ahmed - 'April,1988 ' 94641993,
. %x‘ao Sri Raren Ch. Kalita U71.8.1991 T . 31.12.1593

2 -

"Hongil Ghosi ‘ -1.311.1991 - 31.3.1993.

-
- 4

. 31.12.1992 . 31.12.1994
o N H ' ’ o ? ,
RO w¥‘6. Sri Jatin Ch. Boro .q”;' 1.9.19927 7 - 31.10.1993
l‘v-.;" R A IS e AT I X
Hd“Raahid AL 77110 1981 7 31.12.1987

L

.vvv‘l’i xy 21-4 .199? “ LA 10.6‘.1993,
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';lf*p“ Kader Ali i
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S resg Tarten e e T
wg‘p. égaspondqnta having wminated thoeir engagoment on the
?é:waiff runt dates, the appl&canta baing dissatisfied, sent

*7~f theit relpa:atcment and £ot‘payment of theit salary. Howaver,

LY S -

:nothing,zaa done. Hence the [ presnnt application.
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The case of the applicanta ic that as per Annaxure-i

scheme to the rejoinder the casual workers who were 4in the

rﬁ}?&ﬁ; . . engagement and served and worked 240 days continuously in
"s‘ ‘e e .
L,?' “jj‘ case of 6 days week and 206 daye in case of 5 days week

“':* ot ehould be granted temporary status and also to be regulaci: -
ﬁfaaug“*j“
v‘( .

Ry 1n the service in manner indicated in the said scheme. Hut
f:f{ﬁﬁdii ﬁyucontrary to the provisions ;f the said schene the engagemon:
 “;:%’{%f” of the applicants as caeug% {abourer had been terminated.

'.J?i@“ﬁiﬂj' The contention of the appiic&nta is in the facts and circum-

“’*Sﬁﬁﬁ“ ' stances of the case, undérltﬁe sald scheme the services
TR of the applicants ought noé to have boen terminated. On

‘ o the other hand, they ought.to have baen granted temporary
T status and also reqularfag their ongagament under the achuouw:
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FThe guidalinea in the métter of
f‘tecruitment of persone on daily wage
.ibasis, the grant of temporary status
to the casual employeeap who are

" presently employed and have rendered
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Thle Tribunal in the haid judgmang
,9,__92!:_, Qiyq the aimilar

9601989 which
le prior to anfozcement of the 1993 :

; of Indig,

o Mamorandum Ho.

Dﬁﬁaxtmﬁﬁt of Paraonnel & Training Offic

own regaraing the manner of recruihmant of Casgual :
ﬁworkexs,on daix

y rategd baais. “This’ office memorandum Wag .

prpmﬂ Court in ite
Ft;;" -8

.1985 Tﬁ“*%arlier judgment og - “this

'fabwfgfﬁbunﬁl directqd the reaponaents
$ -s_(‘: 1 {,hﬁ’/
!}*‘é‘

to con&idar whether they
#‘could ‘have .

engaged as casual 1abourer 1

gforeaaid 0ffice’ memorandum datad 7

T pursuance to th@ R
06 36» lh@ iGBCtﬁ =33 tm@

mhmrefoka. follow&ng
h—t{.m’

¢ hold that v
A L T L A T TN PRI e e ‘:J—-m,,‘vj—‘-%m.wﬁﬂ o ‘f‘i( -

Bl SR T

rdqahauld be ngen

Iiﬁ’ﬁ i»,..*i" : "t
gte%ogggommencement ‘of ithe. ochema,

thoy cannot be givan

,J«tarYLatgtua under the scheme.
v%g-‘.f

%,
fhe~achem@ e

- miage man -

O P

S A TS % s S e

e A aisrs

Rt YUV

e b

wan. .

o mees o e




it under the office Memor&ngﬁm]qaged‘zﬁﬁ,ASBB.

:nﬁa_gre.d;recped to comply with the diféétibn

~pd§a§blejatfaﬁy:rate'wighin a period of 3 i
3 B i :*Ii- o - L . 1 i .
_ }(f.he‘.‘. d

Sed

Lok
v

18

. !“f:.‘,‘-: oy ) :
; ‘ - B Sl ;_'évxj 't"‘ '~_:""0‘ ”‘_' ; . t
' L N ';, 4 . ' “"*9‘ QQ,:, ‘\7’“ . l‘ |
ering ‘thé entire facts and ciftumstances of ..
"‘t"};i}v{;'hw:"-;“-ﬂm‘ o r‘:'” o ivaiming ‘. o ; Yoawrry, s NG — ‘
Fi?TakQ,no;order asito costse. T

= Tav t
8
“ 3t

EART

.
-t

) SI/<VICE CHALRMAN

- CLoyRE L
¢ :,,-'-’(il,*

-~ N . ' i
R ~ e s 3
'
.
+
-

i
. Ry
I 4
e

o

[;

s

B WA 3wt b g g T

3
P

u L Sd/-mEmBER (a) o ot

WU I

o v

e amsamem—

v

da,
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CEN'IRALADMI{\ISIRAFWL TRIBUNAL: GUWALIATI Iu_.\( H

Orsgmal Applxcahon No. 331 of 2004.
Dat;e of Ordcr' Thxs, the 30th day of June, 2005.
,THE HON BLE MR jUS’llCE G- SIVARAJAN, VICE CHAIRMAN.

Md.Karimpddin Ahmed
‘S/O Naushad Ahmed
‘Village:r Berampur
P, O.\and ‘P.S: Rangia
’ %sg;ixdmxup, Assam.

Md %Roshid Ali .
8/0’Late Rafique Ali
1y111 and P.0O: Udiana

.fD;st: Yamxvp {Assam} .

fSrivManzgl Ghori

.$/0.Sxi Azizan

“Village and F.0: Changmaguri
:District; Kamrup (Assam).

« -Md.“Kadar Ali

. 8/0 Late Channur Ali
++Village and P.O: Kathia
Dlatrlct; Kamrup (Assam). S RAppLic

—
4

‘s Advocates o/SnLl M. Chanda, G. Crakraborty, 8.

.- Versus -~

1. . The Union of Indi
RPprcentnd vy ©
"

Fovernmant 0f India !
Ministry of Defence
New Delhi.
v 2. ¢ The Addgtional Dirsctor Ganeral
o - Staff dyties (DGSE}, General Staff 3yanch

s (
R o Axmy Hes dqua*t g
- New Delhi. ‘

3. Administrative Commandant !

’ Purv Kuman Mukhalaya
Hnadquﬂvter” Fastaern Conguand
Fort William, Kolkata~70027

/w e
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Adminxstratxve Conmandant

gotatlon Headquarters

Rangia, </o 99 APO. C e
Respondents.

M. U.Ahmed, Addl.C.G.S.C.

ORDER(ORAL)

The epplicents four in number ware antgaged &

::directions jssued by this Tribunal on 27.2.2002' in
'O;A.NO.BO_ of' 2001 the appiicantz were vaaaiqn@&
temporaxy status as per comnunication {htsv 4.12

ated in the smaid communication. The osohene for

ssigning nemPOLary status and regulariasatien of zosual
workers isiaisc produced as Annexure-i. Lo the wribtten

By

statement. The applldan“e' case im 'that notwi thatanding

\ ) ' . ‘, . .
the assignment of temporary status o ALl the
( applicants a3 early as on 14.12.2002 they are ndt bel ng'
: , . ) BN ) .r_
. . 7o .. - engaged on casual basxs nsr being absocrbed on xegul v

'

- basis in Group ‘D’ post. The applicants challenged the
’ ’ { .

'vco@munication‘dated 20?4.2004 (Anﬂe mre-I1V) wherein it
staﬁéqv that as per DCP&T instructions Casual
LéﬁgurerS' (Grant of Temporar} Sratus) Scheme of
Gavernment of India, 19383 the engagement wi}l. he on

1 daxly rat@s of pay, need basiz and avollabilit

- and that‘prqvxs;cn of enyagement iriaspective of nend




3

}‘,andﬁpayment L1 miniwum salary Glaes nor o eminv. LU g
lso stated that presently it 18 1 1 pootibic Vo fapiboy

. the appl;;anLu in view of the ban orn ceoraytment and

o N . : .

L‘that‘ _:bp applxcantsf contention that  zubsmeguant
recrqﬁpees have.. baen amployed is not corgect. It as
I ' ) the ’
2 further ‘statad that it wxil _be[ endeavoul ol Ths

Qe e 'y e

e

e oan =osn 3 the Lan

permisrian 15 granted

respondents havc filed @ written

g
"
“That with regaxrd to the r“a"munt" mada
in paragraph 4.6 of the aprp!l iemanion, the
Respondents beg. .tn state thiat the
‘vacancies of congervancy Sulalwala  an
Rangiya, and its satellite @t iony woue
assessed by a station boand oD offiomes
depend upon the work leari {or = per: Aoy
five years and the same iv vy red Lo e
concurrhd by Controller Deloroo Acosant:.
Presunt authorrzed strengil o cafatwala
is 100. As against the authorized, anl s
84 are posted. Thers 135 fu £ royeney of Lo
gafaiwalas. The new ent.lnwnt for Thens
16 posts ~—an not ba dous s Te ben w
recruitment o0f  conservancy  garaivalas
made by the Government ol Tty a (Dopy b
Army Headguarters ietter v
C/60288/GS/SD-T)Adm Civzy dated 7 Sep.
2004 indicating the ban oni reviuitment =
enclosed as Annexure ‘I°0 Anoand whon vhe
e " Kespeondents reveives the sustruoviong Lo
' "arrolment for the veocant pasti the #ane .

"

ill ha filled up.
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It is further stated in para 3 as Too.0 w~ew
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“That allegatien in para 5.1 ©of the O.A.
are not correct. It iz not correct and
vbasaless to state that lange number of
subsequent recruitees, junigr  to the
_present applicants have haan
engaged/appointed and mtill-wukking (FFORTRS
the respondents. It is submitted that this
; seventeen personnel menticned hy the
“-‘_:_.\,‘_applj.cants’j.n the OA are employed as pex
“directions "of the Hon'ble Tribdnal.”

L Pl

learned couns&l for the

applic: . and ¥z.M.U.Ahmedq, learned Addl.C.GrS.C.
GRN L E T : :
appearing for the respondents. Nr. Chand% gubmittad
A T ' :
{

Iudat this aepplicants were assigned tenporary) status ae
; K 7

‘é?§nix4.12.2002.and that this Trxbukal in the

PR |

dateaﬁ%w27.2.2002 (Annexure~1) isquod 'cla$rv

-

PR w e N
£ection to ‘the respondents Lo congider tﬁe question
g Vs ¢ PR . ' |
Ny col )

I L : .
g ! . . . - - Cor
ﬁ;*?qwﬁﬂ? ;ppl}q?ngs in any _aaua; vacancy Lox

ounsel ' wubifiits  thet notwithstanding.
iy g e

* respondents did not re-engage the
; aase :

'd :they':absort the applicants 1in
" post’ even, though vecancies| existed in
- ‘Cégpspltﬁifg_submits that_thL ban order

‘2004 %hexaas the directions to re-

v &
§ 4

lsants“weré'issued by the Tribunal a3

)
A
»

;j_;i.onA32?;2.2002 and that the applq¢ants ,WelLe
Counzel

Wt i 4y

. o _ »
temporary- status on

S
g

4.12.200

o

RUEH T A W e
gccor@}nqu submitted -that thé sespondan s wera. not

|

_jpstigied in . not engaging . the applicants‘ on canual

_ basis  though not on ‘regular absorption. Mr. M. U.
IR '

A sy
. AR T G e TR
~ , Ahmed, learned Rddive.6.e.C.. on the othex hand!,
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; ' 'aubmits that even after assignment of poorary wlatur

1

thei,applxcant° wan be provided with wosrk anly when

ﬂthere ig work of the nature earlieyr :dvune Ly fhem. He
R . :

~also submitted that in wiew of the ban on recruitment

SRR

T3

imposed by the Cgntral Government there 135 no gquestion

\\. ’_ .
T of any absorptieon of the appiicantz in any regular
i Lo . at pressnt
' Group ‘D' post/even though vacancies do esxizt.

w e . ) )
4. © Admittedly, the applicantz wero REcTo B N e TLATE
temporary statug &z eanl: as  wn AL L, LA, e

¥ _ 4

. Trlbunal in the JA‘gment dated 27.2.2000¢ pareand in DUA
No,_BO‘of 2001 had issued direction Ut =moniider ther:

claim for re-engagement In casusl veacanries pending

regular absorptien in Gropp ‘D’ pest.

"-not :xe-engaged the applicants nor abscrbe:dl them in

egﬁlé#“Group fD’ post. It 13 an admitisd cane thﬁt 16
6ét§”6f°8afaiwalg are lying vacant. The ;:ad VACANCL 4
|

that there;ls &
the Central Government.

,R?%bbﬁathsﬁhave stated that those vacanciesz wiil be
"pwas soon as the ban is lifted and sanction 1s

?”fill up the vacancies. Regarding the
gqn?eptionhof the applicants that the persons wWho were
Jégggéuéntly- assigned tempézary status Save bean

Y
PN
S AN S

engaged/appOLnted and are still continuing, it is

Sk

stated '“ that the same was done &s peyr the diresction of

“the Hon' ble Tribunal.
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that there are 160

fact remains - : _

as to Jhether )

.5.t¢4 Now the

vacancxes of Safalwala. It 1s not cloa:
* PO T PRPL R IRNCRRY .. Pt Lol L SRS 2 A S e
prJor to

N a ity et ey U NN

on recrultment wasg there aven

- car

2004 whlch dlsabled the respondentf “from
of

VES AT g - 2>

- Cr e b .y

in ,the 16 vacanc%es

applicants

,t_hé»

Even thpugh there is a

rqgglgr recruitment to the said posts, having
afaiwglas was

.‘mwwﬂ"""’”mw i

o

‘and the strangth of safaiwala was F;xed at
persons

reaent there are only 84 .
§

I am of the viaw that direction

d to the respondents to consider

itdgbe}iasue

the appllcants' hereih for engagement on

‘poéts of Safaimala.‘The

“the 16 vacant
t;g“-ﬂra, qi‘ﬂ“" '

P
G\' eTAmaTy

ban on . \recr\gitment: imposed by the Coxwr%alm{
m‘ "wm V}\M#;wﬂ-ww o P oV R ek al U TRR PR e
ng casual engagement.

not s;and in the way "of maki

there Wlll be a dl:ecL101 to | the third

3 the applicants’ for

”respondent to consider the case o
i basxs in the 16 vacant posts of

engaglng them on casua
”‘Safaiwala pendxng decxsxon on bar racruitment in the
This will

“.%. said post lmposed by the Central Government|

f three months from the date. |

be done thhln a perlod 3
order and the decision tfkex

the applicants hmnediatelyf

of the

1 thereon

P sy
* Were iy
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e
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§~ of reqeipt q£ thxs
will Dbe communlcated to
abzorption

The qnestlon of 1oqu1a
the post of

ii
B

¥ thereafter.
N

% i .

i applicants %o the G:oup \p’ post, namely,



- The Original Application is disposed of as

Aof e e fe

- The applicants will produce this order before

respondent for compliance.
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Station Hoeg :odu.mew
Rangiva r’&?ﬁ 51

3004/ApplicLIQ Ul Dec zuu:a

Md Karimuddin Anmc»d ‘ . -
,$IO Naushad Ahmeq-
“ Ve Berampur . ’ ;
L Pogie _ ,Rahgtya ' o )

)

—

NV |
ou 'are mqm,»..iod to reoort to this HQ for aooomtme

m ‘as Casuaf
accordance with the decision of Hon'ble CAT. ‘

'nelterms and COﬂdlllOl’lS of VOUf sefvice as (Casuat Labouter would be

“rasipertipay ‘fised by the Govemment of Assam, Office of. the Labour

C mmissioner 'ASSAM Guwanau- 16 lewer No. AGL. 43/£40U4/540/ datea Ul
Sep : :

_004'(unskmed wormnen)

: ,
N . ' .

e

e‘ AT

2 Mok ,,'Wou are herebv lmormed and directed to report to understo
3

ned atongwitn
"ihe ailmmng certmcales '

K3 'a" 4 N
Recent ¢olour passoor size photoaraohs three comeL.
fosgran b

. ii',emncaxe ot .age trom concerned District Registrar
B Qubllfutfon cemf)cate is not held.

.‘._.1,
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5 - ® © 2522998 »
: ' Bye Lane - 7 5‘\
; Lachit Nagar

Guwahati - 781 007

Date. 26/ 12 [ 2 05

' NOTICE

zgl\ﬁamk Chanda, ‘
Advm'alv I
Td,"" A,
.. The Admninistrative Commandant
. Station HQ; Rangaya
e C/D99 APO. %
© Sub:. Grant of Tvmpnmrv Status to my client.
'
My Client: ~ M, ’Injnur Al Son of Late Year Al resident of villaye-
.‘wph,? O- Rangiya, Dist- Kamrup, Assam.
Sir,

Under inshm:ﬁ(.rgs of my client above named, | do herby give you
this Notice for grant of Temporary Status to my client in trrms of judgment
and order ddtc‘!d.zs.ﬂﬁgl‘?‘??' in O.A. No. 108/1996 pussed by the Hon'ble
(Itznt'f‘al Administralive ‘Tribunal, Cuwahati Bench. In 'spilv ol clear direction
in the order dated 28.04.1997 of the Tribunal, you have mejected o erant the
Temporary Status to m‘s;- dbovc-namcd chient on the plea that a ceiminal cace
,agamst my clicat is pvndmg in the Court involving o Thefl vase as

ke °ommunkaiod v;de your letter No., 38&4/1/CC~%/Q dated 290097, wan! to

TR 1,- ‘« ;b:-

Aunexwe-6 (¢)

Con ez

sTesgn
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s

[

Guwl

522998
ane - 7

Lachit Nagar

Ky~

ahati - 781007

my chmt which is a vmlation of the order dated 28.4.1997 of he
':Tﬁbuml Ttis quulo nlmr from the subse qunnl arder passed in th
m'."'.I\arimudd!n Ahmed and others in O.,\ Nou. 331 of 2003 lh.at the

" ,vao:anl posls avaulab!e with you and you have

: Stamb to my abuvc-namcd dunt in termw of the
Hon' Me CAT m s urdor da&ed 28.04.1997 afcresaid within 10 {thid

_ fmm the date of teceipf of this Notice, failing which my cHent wifl

E’§~clo: [,uwaf CIM m«lﬂ’%,dﬁ(f\"lf’* 0.3.0%

e

10, 03.2005 in G.R casg No. 326/96 (U/S 457/380 LE.C) has

acquitied

L&

von fo

i, lhgmfom sc;vc this Nohu: and urge upun

'

v okl iwn Paseey

oﬂwr ophon but to appm.a\ h the ap

ribunal’s order, Xogr dedision in this regard mav plesse be comm

ko me or to my client dm«lw within th~ eariiest,

Thanking You, :

. Yeruhs ~.sém:c:n:ly

v abayes

~named dient. But even thereafter, Temporary Status bas net been A7 anted to

Hnn'hw

voease of

e odre 13
abisarbed cnme c?mi!aﬁy
sitt;a,ted persons agaimt such posts but in case of my dient, ¢
' ";'/Status has not been gr‘mtvd as yot,

mporory

you to gmm 'I'um§.*«;>r.u'_\~'

! by the

1Y} dtays

b have no

1

; |
pmpﬁal{' forvm of law for violation of -

1nicated
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oy

N ' 1E S CASUAL LABOURER AS
PER HON'BLE CAT JUDGEMENTIORDER DATED 27 FEB 2002

b

L

B ot sty

i ;P,téésé; refor (
:N0,80/2001:% - .

-".r'w foret T,

2 n compﬂancé wiii\ Honble CAT Judgement/Order duled 27 F ob 2002, you o |
. heraby granted temporary statis as casual Labourer as pro

‘ ! vided for In Govt of India
T vROPT.OM No 510162/2/90-Eet %c) dated 10 Sep 93. ' :

o Hc_;g\'blo-'CAT Judgemant/Order datad 27 Fob 2002 passaed on QA

+
o e

- 37 cltis relevant to claslly heré thal as per these Govi otders, the sehehe {or grant of
“lemporary  status -as ."cas‘ualv Laboures  does  not gUATantes tx'nmq,d':nm egular
-employment.  The empioymen! as a casual Labourer is madao availalle o such an
- omplayaa whanovar the Eslt neads to engage any casual Laboutor {or *\ job of casuanl
Lonalire In accordanco with tho provisions of heso Gow Ordes. You vilt M L
- provided employment 4s casual Labourer il the Sin HQ noeds fo angage casual
Labowors tor a veork of garsunl neting. You vaill #is0 by ontitiod 1o gl the Honetis wih
“are admieslblo to o tasyal Labourer wills a tomporary stilus under tho provislons of the

Qovt ardara datod 10 Sop 03 duting tho paiod of omployineat sg 4 Gas Labourar veith
- 8 lemporary stalus, As regards thg provisions under thy scheme regarding providing

two Group D posts oul of three pasts being filted by diteal reciuitmont (o the casual
Labourers with tomporasy mmﬁm 1o employ on ragulnr basis, you vill bo I CATU NI RON
along with other casual Laboutrers with temporary status against such an earmarkad

quota al the time of filting the Group O posls by ditect rceruitment after the bun o

recruliment is lifted, and the pennission is granted by the Gow 1o il the vacan posis,

IR P %




Sletion Headquarters
Rangiys — 781354
s

[l Do 2002

|

e

AE}A CASUAL LABQWRI :
ENT/ORDER DATED 27 FEB 2002

1

L N aP!ease refer to Hon ble CAT Judgoment!()rder datod 27 Feb-2002 pm@md on OA
" No 80/2001 v

2. conipliance wiih Honble CAT Judgement/Oider deled 27 Feb '2002 you are

herebv grantad tempomry glatus as casual Labourer as p:ovided for ln Govt of India 1
DOPT oM No 510162!2190-Est (c) dated 10 Sep 83. : :

+,

3 cite relevant to olarify hera that as per thess Govi ordeis, the mhema for grant of
icmporary status a8 casual Labourer- does not guaranies immedinte regular
- employment. The empioyment as a casual Labourer is made avec!eb!a lo such gn
ompioyea whenavér tha Esit neade to engage any casual Labourer for & & job of casun!
“"nature in accordance with the provisions of these Govl Ordars.  You will thus be
- provided - employment gs casual Labourer If the Sin HQ needs to angage casual
Labourera-for a work of oasual nalure. You will eteo be eiiled 1o elt the bonefite which :
are admissible to a casual Labourar wiih a tempotary status under the ptovislons of the i
. Bovt-orders datad 10 Sﬂp 93 during the penod of omplaymont s o casual Laboutar with
-a lemporary status. As regards the provisions under the scheme regarding. providing ok
“two Group D posts oul. of three posis beng filled by direct feorullman’t lo the casual i
- Labourers, with temporary stotus to omploy on reguks basls, you witl be oonstderod 3
aiong with other casual Labourérs with tempaorary etatus against such an eamarkad J

,‘.,quota at the time of filling’ the Group D posts: by direct recruitment aﬁcf the ban on

xf -(ecrultmam is lifled, ang the penmission is granted by the Gowi to fill the vacant posts.
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Station Htm;dquanms
Rangiyn — 7181354
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i [ Dac 2002
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BOURER A8
2T FEB 2002

UAL LABQURER A
7

Pleasoirafer to,Hon'ble CAT Judgement/O
\ ‘; Rk, {}:\“i’{ o "2".};, : :'L"' : 1 .
W compliance with Honble CAT Judgement/Osder dated 27 Fobb 2002, you are

nantad.temporary- atatus as casual Labourer as provided for In Govl of India
MNoib 2/80-E¢t (c) datad 10 Sap 3. i

rdor datod 27 Fab 2002 passad on OA

1

$a. .
BN iy
o T i

A PN

f

diﬁhﬂré}ev&n“o olarlly here that as per these Govi orders. {he schaima for qrant of
oy

! sletus ifas cpsual - Labourer does not puaranies  Immediato  regular
remployment i
~iemployaaiwhanaver tha Estt neads to engage any casual Labourer for a job of casunt
, nan ;

Nt yri. N bige R fet . 1 M . 05 1 y
1€ w7i4The - employment as a: cdsual Labourer is msde available o such an
uomg@ﬁ.{ag
nature?)

“naturexinzaccordance ;with ‘the- provisions of these Govi Ordors. You will thus be
' ,g{l{gggﬁqgggggympn&ag’:‘xi‘i‘ﬁbasual Labourer If the Sin HQ moeds folengage casusl
alipj‘gjr;é:is‘fgcrzéJWOrk'of casual nature. You wilt also be ontitied to el the bonetiis vwieh
] !'-n,:_g,,,{. rfrria ~ o . - . 4 I 7
ara;admissibletoa~casual Labourer with a temporary status under the provislons of (he
Gowt ordaie’datad 10 Sap 83 during the parlod of amiplayment ac a canuat Labourar with
a,lemporary status; - As regards the provisiens under the schems regBiding providing
twoGroup D*posts out of threo posts belng filled by direct recrultment to the cosunl
+ ™ Labourersiwith temporary . stetus 1o employ on roguler basls, you will bo considerad
-+ - along:with -other casual Labourers with temporary stalus againat such an eamariced
~quotatatithe time of filling the Group D posts by diroct cecruitment afler e ban on

- orecrultment is Wited, and the penmission i granted by the Gow io 0 the Vacanm posis.
N pe i . o . . i
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nikto clarl| “hare‘that perihese Govt orders, me fschem
Tyt }gii’:s"idsij‘casual Labourerfrdogs. ¢ ot guarantes.
: E?jg"’fhg{gnq{oymenﬁam amsyaj,%Labpure : ;
Nho !'é\_{g“ 4!)9 Eett:mfodﬁ‘toiqi}g e/any casual Labourar for a Job of caguat
qugfa_ nee; with; !l)e*mbvlsidiigf?"' “ihese Govi' Osdag i oy will thws be
) .’l;g;me: n%i.?ﬁm oymggt as:’icasua!?'l.abahrer !fethe St HQ needs . 5 engage casygl
4 ‘j‘)‘pu 1‘4}1 ,“‘wo; Lof casual natlire; Yoy Wil '8l30. be- erited ¢ lo alf the bonelilg vehilch
aw A 3 a-lo-a casl ua} Laboumr with g t@mbomry Btalug under the pmvlmcm of tha
130\ f lore's aied AQ Sep 3dur{ng the peﬁod abouiar vty
i é”} & Mf mry&gtﬁtus’ 'As regards | hema nagww W providing
w0 G oup? D”1 -3 out‘m' three postgi being mlad by direot eStvilment to {he sanyel
#:la tgwjm a%wﬂpwj ompor ary stotus to- “omploy'ion fogular: bosis, You will be conalderag
5@1}!“;& whh,;otherncasualsLabourets Withi. demporary statyg against sush an enmarkedg
'qgg{;«g ithe itima of. ﬁmng he Gmup Dypoﬂs‘bye»dlmct feruitment after g the ban an
i eo%un@et}i ia Jmed. and the perm:saion I8 granted vy 1he Govi 1o M the Vacan poste,
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VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWATIATI BENCIT: GUWATIATI

0. A. No. "YLY 123{147
MY Tarzws AU

LLApplicant(s)
“Vsg-

LAMAM 0}97404 &01{3. v : -
...Kespondent(s)

Know all men by tnr:«c presents that the above named Applicant 'do hereby ap mnt
nominaté and consiimite Sri Manik Chanda, Sii M ¢ v f.ml Sri
G N c,('\aan,La&Ad\fmate(s) and such of below mentioned f\dvo‘.aie(s} as shall accept
this VAKALATNAMA to be myv/our true and lawful Advocate(s) to appear and act for
me/ug in the above no ted case and for that purpose to do ali acts Wha SOever i that
connection inchuding rfic esiting or drawing mongy, fiting in or taking ouf papers, deeds
of mﬂ‘poqamn etc. for mems and on mviour mhmt and U'We agree to raiify and confirm
r all intends and purposes. In case of non- -phvment of the

LS4 S 4 HIeng

all & 1ru g;r;,tc tn he ming/o

3
) 1

stipulated fee m, full, no Advocaie(s) shali be O(}mm 0. dppmz and/or aci on my/our

behalfl - . . |
ng 4 P _

In witness wheleet, ;/\Re hereunto set my/our han(i on this the l v of . :

2009 T v

Received from the Executant, M, , And accepted

satistied and accepted, o Senior Advocaie will lead me/us iy the case.

$p it RS
‘ Advocate ‘

Advocaie
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Central Ad mmstratw ‘Tribunal -
nywahati Bcﬂ,,.u J&wa;ati“

‘§h i (1. Rdis‘hva S ' S ‘
Sy. 0.G.8 C : )
wil, LA

-Qﬁr"iﬁaﬁ,l&_

Sun s,s.A.

]
o'

o, 12006 T
_; ﬁvid ‘Tajnur Al - Vs- Union of India & Ors.

4]
e

Fleasy lake nohce inal ihe above Ongnal apphicailon, & copy whereof s

enciosed n rw’i h for your iﬁfomaiiun and necessary action, is being fied before

hs Hon'ble C;:ﬁif‘?i %mmmst ative Tribunal today.

T esa Afer aondran mew B o nn wnndant nd e o o
.&\u,ll\.l‘\/ ACHRIGWI 'Li.:__':‘;' 1 \-‘Giyl Uf RIS DaIrIs
T -
Thanking vou,

ng 3

Y ours sin

Received Copy of the Original Application !
Congisting nm.eq ~ inciuding  Annexure. : -

b | -
mwwic

{G. Balshva)

messe gpla\eb




